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f'bhd. Illias Khan Applicant

i/s.

V Union of India & .

Respondents.
/

Hon.f’lr, 3ustice U,C* Srivasta\/.a» W.C,

Qbavva. A.fl.___ ____

(8y Hon.PIr, Oustioo U.C.Sriuastaua.l/.C.)

This appacation, is directed against the appellate ' 

order dated 5 /12/89  passed by Superintendent of Post Offices, 

dismissing the appeal filed by the applicant gho uas an 

an Extra Depatt«,ental [■lail Peon attached to fechana Branch 

Post Office under Sultanpur postal Oi„ision. According to 

^  , the applicant, he took leave,on 27-4-8<i and had gone to

Sultanpur in connection uith a private job entrusted to - 

him by his Branch Post Master.Nachana. On that „ery day the 

3ub Oivisional Inspector(Posts) iferth Sub .O iW sion ,  Sultanpur, 

xlsitefl the said post office in connection yith inspection.

On finding hin absent from duty the Inspector directed the 

Branch Post Master not to alloy the applicant to be taken to' 

doty. On his ret^jrn he learnt this fact and tried to 

contact the respondent yho forcibly taken Bis

resignation. Against this forcible resignation, the 

applicant tried to contact the Senior Superintendent of 

Post Offices and Sent representation a n d ^ S r s ^ y e r e  also 

Sent. The applxcant filed  an app eal A ga inst  the alleged 

farced.resignation on 1Q /5 /B4 ,  which uas rejected on .

5 /1 2 /89  and that is yhy this application is filed,'
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original resignation letter. According them, the 

applicant, on 28 /4 /84  uoiuntarily submitted his 

resignation on.domestic ground. The application uas 

in his oun handuriting. Earlier also on 9 /2 /84  he 

submitted his res ignat ion but the same is not available 

in the office.  His resignation uas accepted and the ' 

memo, of acceptance uas seht to him.- It is not'correct 

that any forcible resignation uias taken from him.

He absented himself from tuty uithout giving any ’ 

informatipn on 27-4-84 and thereafter he approached / 

the authority concerned and tendered his resignation,- 

The applicant did not file any F . I .R .  against the said

. . Inspector and did not take any prompt step in case

it uas a forced resignation,  ̂ .

3* The resignation uas in applicant's handwriting.

, , It has been disputed by the respondents that it is' forced

^ resignation. There ia no ground in disbelieuing the

respondents' statement as the counter affidauit uas" 

accompanied by the letter of resignation of the applicant. 

As such the appellate authorities are right in ^ismissiog 

the appeal filed by the applicant. Accordingly . e  do

not find any ground in interfering uith the decision ■

ef  appellate authorities and as such this application 

is dismissed. [ifa order as to the costs. '
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